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0.A. 1254/95. - Dt. of Decision : 20-1D=8

5.

ORDER

{ As psr Hon'ble Shri R. Rangarajan, Msmber (Admn.) |

Heard Shri B,5,A,Satysnarayana, lsarned counsal
for the applicant and Shri N.R}Davaraj, learned counssl

for the respondents.

2. In this application dated 11-10=95 filed undar
saction 19 of the Admn, Tribunals Act, 1985, t:u applica
who was working gs Short Duty Reserye Trainoquzztal Ass
(RTP PA for ahhrt) at Prathipadu Sub-Post Office under

Kakinadas Postal Division prays ek&L;LJEF~klhn raspon
dents Ne.2,3 and 4 to gprant the applicant the benefit of
Productivity Linked Bonus as‘paid to the applicants in
0A,410/95 as she is similarly situated. She workasd as
RTP Postal Assistant at Bellampalli and other places 1h

Adilsbad Division as psr Annaxure A-1 and A-3.

3. ‘ The applicant herein joined as a Ressrve Trained

Posl Postal Assistant during the ysar 1981 and vorked as

such from 22-12=1981 to 18~09-1989. She parfarmed the
n

duties as such till shgﬁfagularisad as Postal Assistant.

It is stated for the applicant that she ,gs sslacted aft

qualifying in the examination prescribsd for it and perf

quelitatively and quantitatively thes same work as that o
ragular Postal Assistant whenever she wes esngaged inter
ently against the vacanciss of regular Postal Assistant.
denying her the bensfit of Pio&uctivity Linked Bonus dur
the perfods when she ubrkeq gs RTP PA, allowed by the 04
Department of Posts lstfer dt. 05=-10-19688, she has been |

sub jected to hostilas discrimination in violation of Arti

nt
istant

ar
ormed
r
jtt-
By
ing
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cles

14 %16 of ths Constitution. Hence, this 0A has bean filed

with the above prayer,




Ernakulam Bench was decided on the basis of the decision

—3-

4o The DA.No. 171/89 dt. 18-6-1990 on the fils of

in DA.No. 612/89 on ths file of the sams 8ench. The ratio
in that judgsment yas that no distinction can be mads betue
et RTP worker and a Casusl Labourer in granting Productivit
Linked Bonus. It was furthar helqitgat 0A that RTP candide
like Casual Labourers ars‘entitiad to productivity linked b
if they have put in 240 days of gepvice gach year ending 31

Magch Por 3 years or more., It is Purther held in that DA t

amount of productivity linked bonus would be besed on their

an

tas

onus
st
hat

avgfaga monthly emoluments datermined by.diuiding the tﬁﬁaL
smilumants Por ssch gecounting year cof aligibility by 12 aJ

sub ject to othar conditions prescribed from time to time.

5e Similar orders were alsc passed by this Tribuna
in 0A.458/94 dt. 28-4-1994 yhere the applicants sre simila
situated §@ to that of the epplicants in OA.171/89 of the

Ernakulam Sench. Similar orders yesre slsc paessed by thié

Tribunsl in OR.No.458/94 dt.28-4-94 and OA.N0.611/94 dated
31=~5-94 and in DA.1423/94 dt. 25-11-94 and,ﬁh.410/95'a.t,d
20-03-95 of this Bench yhare the applicents sre similarly

placed to that of the epplicants in OA.No., 171/83. As the
applicant herein is in the game situstion as the applicéhta
in 0A.171/89 decided by the Ernakulam Bench, and in OA.Nos!
458/94, 611/94, 1423/94 énd 410/95 of this Bench, I sae
no reason in not extending the same benefit to the applican
in this OA alsc. Lsarnsd counssl for the respondents also
pairly submitted that this case is coversd by judgements

quoted above.
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a direction to the responi ents to grant to the applicant
the same bensfit as granted by the Ernakulém Bench and this

Bench of the Tribunal in the aforesaid cases quoted in parai

ab&ueo

of three months from the date of communicetion of this order

7e The OA is ordesred accordingly. No costs,
Mo <
(R. Rangerajen)
Membar Admn, )
Dated : The 20th Oct. 1995,
“{Dictated in Open Court)
. ﬁ’lﬁﬁ}%’—q.fv’ﬁr
j Deputy Registrar{Judl
Copy tot=-
spr 1+ The Secretary, Ministry of Communications, Union of
'~ .Department of Posts, New Delhi,
2. Chief Post Master General, A.P.Circle, Hyderabad.
3. Post Master General, Hyderabad Region, Hyderabad.
4, Supdt of post Offices, Adilabad Division, Adilabad.
S. One copy to Sri. B.S.A;Satyann:ayana. advocate, CAT,
6. One copy to Sri. N.R.Devaraj, Sr., CGSC, CAT, Hyd.
7. One copy to Library, CAT, Hyd. '
8. One spare copy.

Rsm/-

b

In the result, this epplicetion is allowed with

Thg abope direction shbuid be complied yl;h;ﬁ a perloﬂ
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